15583 Matters under

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): May I say that while the in-
tantion of both the hon. members was
aot to create any ugly scene in this
House, I agree entirely with my hon.
friend Shri Nath Pai that such prac-
tices are not good and are reprehen-
sible, and therefore they should never
be tolerated by the House. I on my
part immediately censured Mr. Patel
because I could do, I could not do it
fo Mr, Banerjee,

Mr. Speaker: The point is this, Not
unly chappals but so many times in
this House things are shown. Some
papers can be placed on the Table of
the House; some letters can be placed;
I ecould understand; that can be hand-
ed over to the Speaker. But so many
other articles, torn clothes and other
things were shown here last year; I
have seen that practice. We should
give up that practice and set up
healthy conventions so that the As-
semblies may copy us; what we do
here is done ten-fold in the assemblies
and we will not be in a postion to
say anything against them, 1 am sure
the whole House is one with me and
Mr. Nath Pai when we say this. We
adjourn now for lunch,

Shri Morarji Desal: Sir, the Finance
Bill should be passed today.

Mr. Speaker: We have taken 4}
hours and we have half an hour more
left. We shall take it up at 2 O'clock,
immediately after lunch.

13.27 hours.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

"he Lok Sabha re-assembled after
lunch at five minutes pasy Fourteen
of the Clock

. ent made with the re-
commendation uf the President.
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Mr. Deputy-Speaker: We have
finished clause 40. Out of 5 hours al-
lotted for the clause-by-clause consi-
deration, 4} hours have been already
spent and 30 minutes remain. We
must finish this Bill before 3 o'clok
with your cooperation, We have 65§
minutes. There are no amendments
to clauses 41 and 42.

The question is:

“That clause 41 and 42 stand
part of the Bill”.

The motion was adopted,

Clauses 41 and 42 were added to th:
Bill.

Clause 43— (Amendment of Act 6 of
1898).

Amendment made: *

Page 39, for lines 17 and 18,

substitute—

“For a weight not exceeding
sixty grams 2 paise;

For a weight exceeding sixty
grame and not exceeding one
hundred grams 5 paise”

(Shr Morarji Desai).
Mr. Deputy-Speaker; The question
is:
“That clause 43, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 43, as amended, was ndded to
the Bill, .

Clauses 44 to 47 were added 10 the
Bill, .

TheFiptSMle

Mr. Deputy-Speaker: There are a
number of amendments, I will have
to sort them out first and see which
are to be moved. Mr. Masani is et
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here. So, No. 8 is not moved, Mr.
Salve is not here. So, amendments
Nos, 9 and 10 are not moved.

Shri  Beni Shankar  Sharma
(Banka): I beg to move:*
Page 58—

for lines 19 to 40, substitute
~*“(A)(I) For all such com-
panies,—

(i) wherethetotal  in- 45 per cent of the
come does not exceed total income;
Rs. 50, 000

(ii) in the casc of acom- 55 per cent of the
panyin which the rotal income;
pul are substantial-
ly interested and where
the total income cx-
ceeds 50,000

(2) where the company
is not a company in
which the public are
substantially interested ,—

(i) in the case of an
industrail company—

(1) onsomuch of the &5 per cent;
total income as ex-
ceeds Rs. 50,000 but
does not exceed Rs.
Rs. 10,00,000.

(2) on the balarce, if, 60 per cent;
any, of the totalincome

(it) in any other case 65 per cent of the

total  income;
and”

S8hri N. Dandeker (Jamnagar): I
beg to move:*

Page 42, line 20,—

for “Rs. T,000" substitute
“Rs, 8,000". (45).
Page 42, line 30,—

for “Rs. 4,000" substitute
“Rs. 6,000". (46).
Page 42, line 41,—

for ‘“Rs. 220" substitute “Rs.
250". (47).
Page 43, line 1,—

for “Rs, 240" subatitute
“Rs. 300". (48).

Pm 43»""‘
omit lineg 12 to 44. (49).
Page 44,— .

omit lines 1 to 28. (80).

*Moved with the recommendation
of the President.
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Page 45, line 3,—

for “Rs, 4,000” substitute
“Rs. 6,000" (51).
Page 45, line 6,—

for “Rs. 4,000” substitute
“Rs. 6,000, (52),
Page 45—

omit lines 7 to 21. (53).
Page 45,—

omit lines 35 to 37. (54),
Page 46—

omit lines 1 to 17.  (55).
Page 46,—

omit lines 22 to 34, (58).
Page 47, line 5,—

for “52.5 per cent.” subslituie
“50 per cent"”, (57).

Page 47, line 22,—

for “45 per cent.” substitutc
“40 per cent.”. (58),

Page 47, line 25—

for “55 per cent.” substitute
“45 per cent.". (58).
Page 47, line 34,—

for “55 per cent.” substitute
“45 per cent”. (80),
Page 47, line 38,—

for “60 per cent.” substitute
“50 per cent.”. (61).
Page 47, line 41,—

for “865 per cent”, substitutc
“55 per cent"”. (62),
Page 47—

omit lines 41 to 46. (63).
Page 48,—

omit lines 1 to 10. (64).
pm 48:""

omit lines 31 to 46. (63).
Page 49—

omit lines 1 to 21. (66),
Page 49, lines 20 and 30,—

omit “after the 3lst day of
March, 1961”. (87).
Page 49, lines 35 to 37—

omit “after the 28th day of
February, 1964". (68).
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Page 49, line 41,—

for “70 per cent”. substitute
“60 per cent”, (69).

Page 50, line 9,—

(i) for “12.5 per cent.” substi-
tute “5 per cent.”.

(ii) for “2.5 per cent” substi-
tute “Nil", (70).

Page 50, line 10,—
for “any other income” substi-
ture—"income by way of divi-

dends or interest on security”.
(71).

Page 50—
after line 11, insert—
“(iii) any other income. ...
10 per cent. Nil", (72).
Page 50, line 13—
omit “4 per cent”. (75).
Page 50, lines 14 and 15—
omit “surcharge at 8 per cent.
of the amount of the income",
(74),
Page 50, line 25—
omit “4 per cent.”. (73).
Page 50, line 37—
for “14 per cent." substituie—
“12 per cent.”. (79).
Page 50, line 41—

for “28 per cemt.” substitute—
“24 per cent.”. (80).
Page 50, line 45—
omit “after the 31st day of
March, 1961", (81).

Page 51, line 8—

omit “after the 28th day of
February, 1944". (82).
Page 51, line 12,—
for ‘44 per cent.” substitute—
“24 per cent.”. (383).
_ Page 51, line 13,—
for 70 per cent.” substitute—
“§0 per cent.”. (84).
Page 52, line 26,—
for ‘“Rs. '14008" substitute
“Rs. 8,000", (85).

Page 52, line 36,—

for “Rs. 4,000" substitute
“Rs, 6,008". (88).
Page 54—

omit lines 7 to 39. (87).
Page 55,—

omit lines 1 to 25. (88).
Page 56, line 3,—

for “Rs. 4,000" subsiitu.e
“Rs, 6,000". (89).
Page 56, ling 6,—

for “Rs, 4,000 substitute
“Rs, 6,000". (80),
Page 56—

omit lines 7 to 21. (91).
Page 57,—

omit lines 1 to 20. (92).
Page 57—

omit lines 25 to 37. (93).
Page 58, line 22,—

for “45 per cent.” substitute—
“40 per cent,”. (94),

Page 58, line 25—
for “55 per cent." substiture—
“45 per cent.". (95).
Page 58, line 32,—
for “65 per cent.” substitute—
“45 per cent.”. (96),
Page 58, line 36,—
for “60 per cent.” substitute—
“50 per cent.™, (97).
Page 58, line 39—
for “65 per cent.” substituiex
“55 per cent.”. (98).
Page 58—
omit lines 41 ap 45. (WY).
Page 59,—
omit lines 1 to 19. (198).
Page 59—
omit lines 31 to 44. (iQl).
P-W m-"'
omit lines 1 to 23. (102).
Page #9, limes 31 apd 35—

omit “after the 3ist day of
March, 1861". (168).
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Page 60, lines 38 to 40,—

omit “after the 20th day of
February, 1964”. (104).

Page 60, line 44—
for “70 per cent.” substitute—

“60 per cent.”. (105).
Page 50, line 11,—
omit “4 per cent.”. (258).

tYhri 8. S, Kothari (Mandsaur): Sir,
I lieg to move:*

Page 44,—

omit lines 17 10 23. (129).
Page 45—

omit lines 16 to 21, (130).
Page 46—

omit lines 11 to 17. (131).
Page 46,—

omit lines 29 to 34. (132).

Shri Himatsingka (Godda): Sir, I
beg to move:*

Page 47, line 18—

after “domestic company”, in-
sert—

“45 per cent. of the total

income”. (133).
Page 47— '
omit lines 19 to 45. (134),
Page 48—
omit lines 1 to 46, (135).

Page 58, for line 18, substitute,

“L In the case of a domestic
company. ..... 45 per cent. of
the total income.”, (147).

The Deputy Prime Minister
Minister of Finance (Shri

Morarjl
Desai): I beg to 'move:*

Page 50, for lines 8 and 9, subs-
Titute—

‘(i) on income by way of
interest other than “Interest on
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Securities‘:...lo per cent, Nil’.
(182).

Page 50, for lines 28 and 29,
substitute_

‘(i) on income by way of in-
terest other than “Interast on

Securities” .. 20 per cent, Nil".
(163),

Page 50, line 41,—

for “28 per cent.”, substitute
“24.5 per cent.”. (164),

Shri Kanwarlal Gupta  (Delhi
Sadar): I beg to move:*

Page 42, line 30,—

for “Rs.

4,000" substitute
“Rs. 5,000".

(189),

Dr. Ranen Sen (Barasat):

I beg to
move: *

Page 45—

for lines 25 and 26, substitute—

“(i) where thetotal in-
come does not exceed
Rs. 25,000,

3 per cent of the
totelircome.”
(195)

Page 51,—

for lines 36 to 40 substiture—

“(1) where thetotal in- 3 per cent of the

come not exceed total income :
Rs. ﬁ_,ooo‘
2) wherethetotal in- Rs. 2
¢ com= exceeds Rs. per oi?u c;fmﬂ.z
6,007 butdoes not.ex- amount by which
ceed Rs. 12,000. total income
exceeds Rs,
6,000, 208

and Page 52,—

for lines I to 3 substitute—

“(3) wherethetotal in- Rs. 500 plus 10

come s Rs. 12,000 per cent of the
tutdoesnot exceed  amount

by
Rs. 15,000, which the totl
income e

Rs, 12,000;" 209

*Moved with the recommendation of the President,

1638( Aii) LS—8,
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[Dr. Ranen Sen)
Page 52, line 36—
for “Rs, 4,000” substitute—
“Rs. 5,000". (210).
Page 54, line 21—
for “Rs, 30,000". substitute—
“Rs. 15,000". (211).
Page 54, line 26,—

“Rs, 30,000 substitute—
“Rs, 15,000". (212).

Mr. Deputy-Speaker: I will have
to regulate the time now because on
the third reading also some hon. Mem-
bers want to speak.

Shri Shri Chand Goe] (Chandi-
garh): There are some amendments,
Nos. 245 to 248, in my name also.

Mr. Deputy-Speaker: They are
covered by other amendments, There
is no independent amendment in your
pame which is not covered.

for

Shri Shri Chand Goel: They are
covered.
Mr. Deputy-Speaker: Therefore

there is no question of your moving
any amendment,

Shri Indrajit Gupta (Alipore):
There is not much need for speeches,
but we would like to know from the

hon. Minister the reasons for not
accepting the amendments,
Mr. Deputy-Speaker: Your sug-

gestion is '‘most welcome to the Chair,

Shri Kanwar Lal Gupta: We want
to say a few words,

. 'Mr. Deputy-Speaker: That is not
possible. Yesterday I was quite lieral
because certain points were raised.
Now at the third reading stage again

there will be a request to make
certain observations.
Shri 8. S, Kotharl: You can cut

out speeches on the third reading but
during the second reading you should
allow them.

Mr. Deputy-Speaker: Already some
hon, Members have expressed a desire
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that at the third reading stage they

must get an opportunity and I do not
want to deprive them of that.

Shri N, Dandeker: I will cover my
amendments in remarks extending
over five minutes only.

Mr. Deputy-Speaker:
right,

That is all

Shri S. S, Kothari:
only five minutes,

I will also take

Shri Kanwar Lal Gupta: I

will

cover in three to five minutes,
My. Deputy-Speaker: Two or
three minutes for each is all right.

Sh+: Dandeker.

Shri N, Dandeker: Al the amend-
ments that I have tabled in respect of
the First Schedule can be covered by
observations in four categories.

In the first place, in so far as per-
sonal assessmentg are concorted 1
am suggesting a higher t'x * e mini-
mum. As against the figure of
Rs. 7,000 for the Hindu undivided
family I have suggesteq Rs. 8,000 and

.as against Rs, 4,000 for the individual

1 have suggested Rs. 6,000.

There is a gecond group of amend-
ments,—I will not mention their
numbers because it will take a long
time to sort them out,—which are
concerned with one basic suggestion.
The suggestion is that the basic rate
of company tax ought not to be more
than 45 per cent and all the amend-
ments that I have tabled in relation
to the taxation structure in relation
to companies is geared round this 45
per cent but accepts the differentials
which have been suggested for various
categories of companies including
companies with small incomes, com-
panies in which the public are mnot
substantially interested but which
engaged in manufacture vof certain
commeodities, other companies in which
public are not substantially interest-
ed and so on. The basic rate in the
taxation structure in Part I relating
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to campapies is 55 per cent with dif-
ferentials up and down. My proposal
is that the basic rate should be 45
per cent with corr differen-
tials up and down., In other words,
the principle of differentiating bet-
ween different types of companies I
have maintained.

The third principle that I am try-
ing to get through in these amend-
ments—and this I also referred to in
my genera] speech during the consi-
deration of the Bill—is to remove all
surcharges, The total burden of
direct taxation, basic rates plus sur-
charges, is in my judgment terribly
excessive. It inhibits production ac-
tivity, hard work, enterprise and risk
taking, It inhibits savings. It is al-
together bad. Therefore one wav of
reducing thig burden. I submit, is
to remove surcharges,

Fourthly, specifically under the head
of surcharges I wish to draw atten-
tion to the surcharge on unearned
income. I am unable to understand
how there can be a surcharge on un-
carned income when we have, at the
sime time, a wealth-tax. A person
who hus got unearned income is pena-
lised twice over., He has to pay
wealth-tax on the wealth which yields
the incomes and when the income
comes in, it is dubbed as “unearned”
income and he has to pay surcharge.
I suggest that there is a special justi-
fication for the removal of this sur-
charge on unearned income. I am
aware that the limit for imposing
sur-charge has been now raised con-
siderably, But the principle is total-
ly wrong. I suggest such double taxa-
tion of unearned income, once on the
wealth and once again on unearned
income, ought not to exist.

Finally, Sir the dividend distribu-
tion tax, I think, is a bad tax. If
there is need to encourage ploughing
back of profits, we should mnot go
about it negatively by penalising dis-
tribution of profits. The right way
tn go about is to have a rebate of tax
1o the extent of profits not distribut-
ed. That makes sense. But the divi-
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dend tax, as it exists to-day in the
tax structure, penalising distribution
of dividends ought not to exist, No-
body makes any investment in com-
panieg for the sake of his health. He
does so because he gets dividend. To
penalise this is a wrong way of
getting around to the question of not
distributing too much and of en-
couraging the ploughing back of pro-
fits. :

Shri S, S. Kothari: I would like to
emphasise that the exemption limit
for low income group people should
be raised to Rs, 6000. In view of the
rise in prices, it is essential that the
middle-class people whose income is
so low should be given relief. It
would also assist the authorities and
will reduce the collection expendi-
ture. Besides, the amount left in the
hands of the people for consumption
would indirectly help industry, which
is suffering because of lack of pur-
chasing power,

Secondly, about these sur-<charges,
I would like to emphasise that the
Government has raised the rate of
taxation to guch an extent that
it has reached the stage of di-
minishing  returns. In the last
Budget, 10 per cent increase in taxa-
tion was made; it has resulted in
actual decline in income-tax receipts
from Rs. 148 crores in 1965-88 to Ra.
143 crores in 1966-67, This is a very
pertinent point.

Then, with regard to corporate taxa-
tion, compared to the pudgeted figures,
there was also a shortfall of about
Rs, 20 crores. That means the higher
is the rate of taxation, the lesser is
the return.

In view of the depreciation in the
value of money, it is very important
that the various slabs of personal in-
come-tax should be revised. These
were reconstituted three or four years
ago. Since then, the price level has
increased considerably and if these
slabs are revised equitably, I think,
it will help the assessees.
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In my opinion, all these points are
very pertinent and the Finance Minis-
ter should consider them.

o AT WA QA . WeAW AR,
%% frgas & a1t & ¥ faaet wifs-
Hew § o A ¥ sAF A fgs #0
s at g f st vy fefie 4 g
g Ja®t agr 7% Q9 gnT F7 feAr
a1 S TFo Jo UFo F1 ot fle &
7 T A AT FT § gwTT & famyr
I | ATHTS AT weq % faar s o
wee W, & W fagrr &1 AQT
£ 5 & oF st &1 g @® W
WTRHT T A AT 5W O®T [ ®iE
7 & Figeqmw qw & fov g
wfgw Wt ag it & wmar § froad
T7. WG T qUATHT qIET AW T
0 F7A qedt § aif Fd T 7@
afew ddt feafe 2w a7t oa @ 9t
FWA TAAT S4TET @ A% § WIT AT
w7 Y § T faelT et & foo formar
TEAT, AOAT i wOw T
aer qfewd it 74T § | FEET AR @
o ag W § fF ag aeafo e
agw {1 ag aw gt ok gafow w7 aw
ggsga fafgeaT & a1 14 wrw
& 0T o §, IFH ¥ 4 TR WA
fagsr @ W Faer 10 TR wREY
TE AN | IEY WTIRT AT WA § AR
FAT 1) T ATe AN w Ty Fot
10 faet &1 12 %o wwar @ Afew
qHIS Ft B, F1E 7 AT wTAT fRT
Faetam g7 &a & fqet 57, T &
aqreHt #1 fogat o & arf @Y ey
W wtyat g g, SAY B TW@T AT q€
4 F5TT & FIT FT 3 &, 790 g graT
g6 Y 1 a wvd 7Y dATeR |Tw ¥ 9w
F AT AT G- AT AT TR F i @
U oA A W Iq e § 9 9%

JULY 28, 1967

Bill, 1967 B 15596

"T ®Ecw foar av € F® w1 A
AFH EI ATHT § =X AT FT AE &
# womar § T ag Jwaw 7€ g

gEO I § g Aqwar g, o
LTS ¥ a1¢ ¥ § i 7g ot grror dv
¥ ¥ § a8 Aga 94TRT ¢ WK T a4
T W EIT & 1 A7 saaT qrey [
W F At dvw & wHwT oW A
s, daw sarEr wranr | gafag #
AT w1 AT T g R g A
a7 fqmr7 &%

Dr. Ranen Sen: Our amendments
fall in three categories,

The first is with regard to registered
firms. The total income upto Rs. 25,000
has been exempted from any tax. We
have proposed 3% tax. After all, it
comes to Rs. 750 a year, Such a firm
whose total income does not cxceed
Rs. 25,000 a year should be able to
pay this much.

I, the second group of amendments,
we have increased the tax exemption
limit from Rs, 5,000 to Rs. 6,000 in the
lower rung. We have sought to re-
duce the percentage of income-tax
levied on them, which will, in fact,
help the middle class people. What
we have suggested is that upto
Rs. 6,000, the tax should be at the
lowest rung, 3%. A man drawing
Rs, 500 a month will have a little bit
of tax relief. If actually any tax re-
lief is to be given today, it should
be givep to the middle class people
and to the poorer sections of the
people. That is why, in our amend-
ment, we have sought to raise it from
Rs. 5,000 to Rs. 6,000.

The third category of amendments
is a little important, Here, in this
Red Book, it is stated that at present
unearned income exclusive of interest
on securities and dividends of Unit
Trust of India in the case of Indivi-
duals and Hindu undivided families,
upto Rs. 15,000, do not bear any un-
earned income surcharge. The Finance
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Bill seeks to increase this limit from
Rs. 15,000 to Rs, 30,000. My submis-
sion is that Rs. 15,000 are =xclusive
of interest on gecurities and dividends
of Unit Trust of India, etc. Therefore,
we have a strong objection to such
raising of the limit, We have sought
to retain this limit of Rs. 15,000, which
we think is quite sensible and quite
legitimate.

These are the three groups of am-
endments that we have moved.

Shri Indrajit Gupta: I wani to
clarify one point, so that there is no
misunderstanding. The Red Book to
which my hon. {riend referred just
now is not tlie one which contains the
thoughts of Mao, but the one which
contains the thoughts of Mr. Morarji
Desai.

Shri Beni Shanker Sharma: My
amendment is No. 1. What 1
mean to say is that the bene
fit of the smaller percentage of
taxation, namely, 45p.c., should be
extended to all the companies having
an income between Rs, 25,000 and
Rs. 50,000, irrespective of the fact
whether they are public companies or
private companies. The Finance Min-
ister has given this benefit only to
those companies which are public
companies, i.e,, the companies in which
the public are substantially interested.
Of course, he hag tried in a small way
a big experiment and I should con-
gratulate him on this experiment.
This is an axperiment in the incen-
tive system of taxation. I would only
say that he has been a little miserly
8o far as thig concession is concerned.

The loss one to it which he is anti-
cipating comes to only Rs. 18 lakhs or
so, I do not think it will be much
higher if this benefit is extended to the
private companies as well. Because
according to the figures for 1962-63,
which agre available, there were 12,024
company assessees with an income of
Rs. 361 crores and a tax of Rs, 156
crores, out of which about 7,968 com-
Panies were having an income below
Rs. 50,000 each will total income of
Rs. 10 crores paying a tax of 486
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crores. Therefore, the impact of
this relief will be much more than
the loss of revenue, and will go a long
way in determining the success or
otherwise of this experiment. I wil]
submit that, according to the business
principles, if you want to earn bigger
profits, you have to increase your
turnover with lesser margin of profit.

Shri Himatsingka: My amendment
seeks to suggest that the domestic
companieg should be charged at 45%
and there should be no dividend tax.
A certain amount of money should
be left in the hands of the company
for being ploughed back,

Shri Morarji Desai: All these
amendments are for redfiction of tax-
ation. If they had been for in-
crease of taxation I ghould have wel-
comed them,

Shri N. Dandeker; I do not think
that that is constitutionally allowed.

Shri Morarji Desai: 1 know that
it is not allowed, but I could have got
permission for it if it had been asked
for and there had been 5 suggestion
to increage the taxation and there
would have been an agreement on
this matter.

Dr. Ranen Sen: ] have asked for
an increase where the exemption has
been given up to the limit of
Rs. 25,000,

Shri Morarj)i Desai: It is true that
in onc case there has been a sugges-
tion to increase it. But even my
communist friendg have asked me to
raise the exemption limit, In thut
they and other friends opposite seem
to have the same mind. They are of
the same mind in opposing the Cong-
ress many a time. Therefore, I am
not surprised at this. But this is a
matter of a philosephy in which you
believe in regard to the raising or
lowering of the income-tax limit. If
we do not want indirect taxes, then
we should have direct taxes. If we
want to have direct taxes, everybody
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ought to pay g direct tax, Otherwise,
we would not be able to get any tax-
ation. The largest increases incomes

are in the group below Rs. 10,000.
The largest number are oc-
curring there. If they are not

brought into the income-tax pei, we
shall not be able to increase the num-
ber of persons who pay taxes direct-
ly. If there is any case I think that
the case is for reducing the level ra-
ther than for increasing it. At any
rate, that is the philosophy that 1 be-
lieve in. I may be wrong, and my
hon. friends may be right. But so
far ag I have got to believe in my
judgment, 1 have got to accept only
what I beMeve in. Therefore, it is
not possible for me to raise the Jimit
as asked for.

Ag regards the reduction of taxa-
tion on companies, there also I  am
unable to accept the suggestions for
removing the surcharges becauvse al
this means reduction in the income or
revenues of Government which I
cannot afford. It is not a matter of
what is logical and what is not logi-
fal,
or treble taxation. I see that there
is treble taxation and even quadruple
taxation in some ways but this can-
not be avoided. We want to see that
wealth must not be accumulated or
sollected 1o a large extent anywhere.
1 we want to ensure that then we
shall have to see that wealth goes
on Jlessening and not inereasing; in
that case, we shall have to go on tax-

. ing at different levels and in different
ways so0 that wealth does not accumu-
lat. but goeg on reducing. Otherwise.
how are we Eoing to get more tax
from people who earn much more?
fhere is no other way of doing it
It is because of that that it does be-
come double taxation, but then how
is one to avoid double taxation? Those
who get dividends from companics are
getting dividends after the >mpanies
pay income-tax. And still, dividends
in the handg of the shareholder will
be taxed ss income if his income is
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larger, and it will have to be taxed.
Nobody can deny that. Therefore, this
kind of double taxation will be there
in any scheme of things, whatever may
be the scheme of income-tax. There-
fore, it is not possible for me to accept

the propositions contained in these
arnendments.

There is one amendment which has
been moved by my hon. friend Dr.
Ranen Sen where he wants that the
exemption limit which raised for un-
earned income from Rs. 15000 to Rs.
30,000 should not be so raised but
should be maintained at Rs. 15,000. I
am a bit surprised that he does not
want to say that it should be reduced
completely, I would have understood
it much more i1 he had said that. But
if there is a case for exempting Rs.
15,000 I think there is a good case for
exempting even up to Rs. 30,000 or
even more, I am examining this
matter to sec what can be done, as T
said before, to simplify the whole sys-
tem of taxation both for individuals
and for companies so that we can do
with a much smaller rate and less
evasion and less computation of
various kinds of expenses and other
things. This iz what is being consi-
dered at present. If I succeed in And-
ing out a method which is both reali-
stic and precticable and is suth as can
be generally accepted, then many of
the objections which are raisad today
perhaps will be met and then we shall
have better methods of taxation, bet-
ter returns and less evasion or mini-
mum evasion. I cannot say that there
will ever be complete stoppage of
evasion. As long as human nature re-
mains what it is, we will always find
evasions of law, whatever the law be.
But we have to see that it is the
minimum. That is all we are required
to see. Thig is the attempt I am mak-
iﬂgv .

I am supporting only government
amendments and opposing all other
amendments,
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Mr. Deputy-Speaker: First 1 will
put the government amendments to
“ote, ,“

The question i=:

(i) Page 30, for lines 8 and 9,
substitute—

‘(i) on imcome by way of inter-
est other than “Interest on
Securities”... .10 per cent
Nil'.  (1962)

(ii) Page 50, for lines 28 and 28,
substitute—

(i) on mcome by way of inter.
est other than “Interest on
Securities”. .. .20 per  cont.
Nil'.  (163)

(iii) Page 50, line 41,—

for “28 per cent”, substitute “24.5
per cent”. (164)

! The motion was adopted.

Mr. Deputy-Speaker: I will put all
the other amendments together.

Shri N. Dandeker:
Ranen Sen's amendments,

Except Dr.

Dr. Ranen Sen: There are contra-
dictory amendments also. My amend-
ment are Nos, are 208, 209, 210, 211
and 212.

T "Moved with the recommendations of the President.
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Mr. Deputy-Speaker: I ghall now

put all these amendments of Dr. Ranen
Sen to the vote of the House.

Amendments Nos. 208 to 212 were put
and negatived.

Mr. Deputy-Speaker: I shall now
put all the other amendments to the
vote of the House,

All the other amendments were also
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the First Schedule, as
amended, stand part of the Bill"”,

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

The Second Sechedule was added to
the Bill,

The Third Schedule

Mr. Deputy-Speaker: There are
some amendments,

Shri Benl Shanker Sharma: I beg to
move*:

Page 78, line 30.—

- ——— —































































